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Title: Discussion on the Constitution (Ninety-Second Amendment) Bill, 2001 (Amendment of Article 16). (Bill passed.)

THE MINISTER OF STATE OF THE MINISTRY OF SMALL SCALE INDUSTRIES, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE DEPARTMENTS OF ATOMIC ENERGY AND SPACE (SHRIMATI VASUNDHARA RAJE): Mr.
Speaker, Sir, the hon. Members may recall that on the 26th of November, 2001, | had introduced the Constitution (Ninety-
second Amendment) Bill, 2001 to amend article 16(4)(a) of the Constitution retrospectively, that is, from the 17t day of
June 1995 to provide for consequential seniority to the Government servants belonging to the Scheduled Castes and
Scheduled Tribes in the case of promotion by virtue of the rule of reservation with a view to negate the effects of the

DoPT Memorandum, dated 30t Jan uary, 2001....(/nterruptions)

MR. SPEAKER: Hon. Members, order please.

SHRIMATI VASUNDHARA RAJE: It may be recalled that the OM dated 30t January, 1997 was issued to give effect to the
so-called 'catch up' principle which was laid down by the Supreme Court in the case of Virpal Singh Chauhan and in the
case of Ajit Singh-1 and subsequently reiterated by the Constitution Bench in the case of Ajit Singh-2. The issue of the
OM, dated 30" January, 1997 had adversely affected the seniority of the Government servants belonging to the
Scheduled Castes and Scheduled Tribes category promoted before the general and OBC candidates on account of
reservation policy.

The Government had reviewed the position in the light of the views received from various quarters and in the interest of
the Scheduled Caste and Scheduled Tribe Government servants, it was decided to bring forth a Constitutional
Amendment to negate the effects of the OM dated 30" January, 1997 immediately. Mere withdrawal of OM, dated 30t
January would not meet the desired purpose as the law laid down by the Supreme Court would otherwise prevail, so, the
amendment to article 16(4)(a) of the Constitution to provide for consequential seniority and also in the case of promotion
by virtue of rule of reservation. It is also necessary to give retrospective effect to the proposed Constitutional Amendment
of article 16(4)(a) with effect from the date of coming into force of article 16(4)(a) itself, that is, from the 17t of June, 1995.

I may also mention that the National Commission for Scheduled Castes and Scheduled Tribes was also consulted in this
regard and that the Commission had appreciated our move to carry out such an amendment. After the Constitution
(Ninety-second Amendment) Bill, 2001 becomes an Act, the Government would be empowered to grant consequential
seniority also to the Scheduled Caste and Scheduled Tribe servants on their promotion by virtue of the rule of
reservation.

With these words | beg leave of the House to move:

"That the Bill further to amend the Constitution of India, be taken into consideration.”

MR. SPEAKER: Motion moved:

"That the Bill further to amend the Constitution of India, be taken into consideration. "

SARDAR BUTA SINGH (JALORE): Mr. Speaker, Sir, first of all, I rise to support the Constitution (Amendment) Bill
introduced by the hon. Minister with a view to negate the effect of their own official memorandum issued on the 30t
of January, 1997.
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"SCs and STs, who have availed of any concessions like relaxations in Age, Experience, Number of Chances to
take Exams, be counted only against Reserved Vacancies. They cannot be considered against Unreserved
Vacancies. Even if they were appointed on selection and promotion by their own merits, they will not be available
for consideration against Unreserved Vacancies."
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"The SCs & STs and OBCs, who have the benefits of Reservations today, will be very badly affected. This OM
makes them eligible for being appointed only against Reserved Posts and Vacancies. Wherever there is no
Reservation, the SCs and STs and OBCs cannot be appointed to such posts. Hence the SCs and STs and the
OBCs can never be promoted in future to any post or service or cadre where there is no reserved post, or wherein
rerservation is not applicable, if they had at any time in their Service availed of any concession as a SC/ST or
OBC".

This is the most dangerous official memoranda issued by the present Government. Therefore, in all humility, | would
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SHRI BAJU BAN RIYAN (TRIPURA EAST): Hon. Deputy-Speaker, Sir, | rise to support this Bill. This Bill relates to
the promotions in services of Scheduled Castes and Scheduled Tribes.

In the year 1995, there was a ruling from the Supreme Court. Under that ruling, the facilities Scheduled Castes and
Scheduled Tribes people were enjoying from 1957 onwards and up to 1997, were withdrawn.

To withdraw these, Government had to issue five OMs on the dates 30" January 97, 2" July 97, 22"9 July 97, 13"
August 97 and 29" August 97. From that date, it is now four years; it has got effected after notification of these
OMs. Within these four years, the employees of Scheduled Castes and Scheduled Tribes should have got their due
promotions. But they have been suffering because of that. All quarters — from democratic sections of people,
actually almost all the major parties, my Party, the CPI (M), the Congress, the BJP and other partners of NDA - are
in favour of giving the promotional facilities, as it was done earlier to the Scheduled Castes and the Scheduled
Tribes. But unfortunately there were some lacunae or loophole in the Constitutional provision. Now, article 16(4)(A)
of the Constitution has to be amended, by adding the words 'consequential seniority". in between the words
"Promotion" and "to" | am still doubtful, even after adding those words, whether those loopholes will be plugged or
not. If they are plugged, it is okay. The Government should have brought forward this amendment earlier because
already four years have lapsed after issuance of those OMs. When they were issued, it was the period of the
Morcha Government, headed by Shri Gowda and Shri Gujral. My Party was supporting the Government and the
Congress Party was also supporting it. It was not the fault of that Morcha Government. Right from the beginning,
this loophole was there in the Constitutional provision. It was detected on that date and so, the Government is
bound to issue those OMs. Four years have lapsed and successive Governments — the Government of NDA and
other Governments - should have rectified, but they did not do. So, | am to blame this Government for such a delay.
There are five OMs. They have amended the Constitution twice and now they are doing it for the third time; I am
doubtful, even after this third amendment, whether those loopholes will be plugged or not.

The Scheduled Castes and the Scheduled Tribes are coming from most economically backward conditions. Their
experience, their working standards and their capabilities may be much lower than the higher caste people or
employees. The main reason is the schools, colleges and educational institutions where they are to get educated
are not standards ones, and in such schools, colleges and institutions, there is shortage of teachers; and they are
not qualitative institutions.

They are not able to produce meritorious students. Their standard is not up to the mark. When such people are
employed in Government service or in any public undertakings, they lack in knowledge and there may be some
shortfall in their work. But the Government has to look after them.

| happened to be a Member of the Parliamentary Committee on the Welfare of Scheduled Castes and Scheduled
Tribes. Besides other subjects, the Committee has taken up the subject of 'employment and promotion in service of
the Scheduled Caste and Scheduled Tribe employees'. The Committee has examined a number of Departments
and public undertakings. It is my experience that in almost all the public undertakings and even in the Government
service, representation of Scheduled Castes and Scheduled Tribes is very less. Without fulfilling the reservation
policy, it will be very difficult to induct the Scheduled Castes and Scheduled Tribes in service. The unemployed
Scheduled Caste and Scheduled Tribe candidates allege that though there are a number of educated SC/ST
candidates and though there are vacancies in almost all the departments, they are not being given the job. If the
Government is sincere, it should ensure that the quota meant for the Scheduled Castes and Scheduled Tribes is
filled.

MR. DEPUTY-SPEAKER: The voting is at 1530 hours. We will have to strictly adhere to the time allotted to us. Shri
Rajaiah has only six minutes to his account.

SHRI RAJAIAH MALYALA (SIDDIPET): Thank you very much for giving me this opportunity to speak and also for
telling me the time limit. It is an important Bill. Generally, when a person is appointed as a Government servant, he
thinks of his promotion. In this regard, a Constitutional provision was there for the Scheduled Caste and Scheduled
Tribe people. They were enjoying this provision earlier also but this provision was affected due to some judgements
given by the Supreme Court. In view of one of the judgements, an OM was issued on 3ot January, 1997. The
Scheduled Caste and Scheduled Tribe Government employees are afraid of this OM.

They were unhappy over this as they thought that no further promotions will be given to them. Fortunately, there
was a six-hour long debate in this august House last time about these five OMs. During that discussion, we came to



know that two OMs have been withdrawn but we did not find any effect of that. Those OMs were issued in view of
the Supreme Court judgement. The Government thought that simply withdrawing these OMs will not serve the
purpose and that it will not give any relief to the Government servants belonging to Scheduled Caste and
Scheduled Tribe. Therefore, the Government is proposing this constitutional amendment.

Sir, now-a-days Scheduled Caste and Scheduled Tribe Government employees are very much afraid of their
promotions. But now they will get some relief. As my senior colleagues have already spoken, we have to go on
amending the Constitution for the same purpose. But here | want to say that whatever provision has been provided
by the Constitution for the Scheduled Caste and Scheduled Tribe, it should be included in the Ninth Schedule so
that nobody can interfere with this and nobody can challenge it in the court of law.

Sir, many representations were given to the Government by many social organisations and the Members of
Parliament. Therefore, this decision has been taken. My request is that this must be implemented strictly and every
chance of promotion should be given to the Scheduled Caste/Scheduled Tribe employees after amending the
article 16(4)(a).

Sir, | welcome the recent judgement dated 26! November, 2001 of the Delhi High Court allowing reservation in All
India Institute of Medical Sciences to the grade of Assistant Professor. Previously, it was not given. | am really
happy with this. | also request the Government to implement this in lIT as also in Bhabha Atomic Research Centre.

Sir, | once again congratulate the Government for reviewing it. Now the employees belonging to Scheduled Caste
and Scheduled Tribe will get promotion. Sir, no further amendment of the Constitution should be made which would
take away this benefit from Scheduled Caste and Scheduled Tribe.

Sir, with these words, | thank you very much and | support this.
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MR. DEPUTY-SPEAKER: What is this? Do not interrupt. Shri Ramjilal Suman, will you please resume your
seat?. . (@@um)
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MR. DEPUTY-SPEAKER: Hon. Members, | am here to conduct the business of the House. If there is anything
unparliamentary, | will ask Shri Mohan Rawale to withdraw.
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MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, please take your seat....(z1asr)
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MR. DEPUTY-SPEAKER: Now, Shri Muniyappa.

Your party got 25 minutes. The Member who spoke first took 17 minutes. Now, you have eight minutes only.

SHRI K.H. MUNIYAPPA (KOLAR): Sir, we are supporting this Bill. We have to congratulate the hon. Minister and
the Government for bringing forward this Amendment to the Constitution to protect the interests of the Scheduled
castes and the Scheduled Tribes. In the last five years, all the Members of Parliament, irrespective of their parties,
together fought to bring forward this Amendment to restore justice to the employees belonging to the Scheduled
Castes and the Scheduled Tribes. Some Office Memoranda issued by the DoPT have already been withdrawn.

Now, this is the 92"d Amendment relating to reservation in promotions.
14.31 hrs (Shrimati Margaret Alva in the Chair)

| do not want to take much time of the House. | have to suggest to the hon. Minister and the Government that unless



they bring forward a legislation and put it in the Ninth Schedule, it would not be useful for the people belonging to
the Scheduled Castes and the Scheduled Tribes. | want to place it before this august House that the DoPT have
already withdrawn two Office Memoranda. | think, the hon. Minister should understand these things. Nothing was
implemented in any State or even at the level of the Central Government. They are keeping quiet on this aspect.
The Government has already withdrawn the Office Memoranda. It is my practical experience. Without bringing
forward a Central legislation to enforce it and put it in the Ninth Schedule, the purpose will not be served. You have
already withdrawn two Amendments. No results will be there. Nothing is happening. That is why | am stressing on
this point.

Anyhow, they have brought forward this Bill. It is a decision taken by the Government. Particularly the hon. Minister
and also the hon. Prime Minister had assured this august House. Now, they have fulfilled his assurance. But merely
this Bill will not serve the purpose. | am only suggesting to bring forward a legislation and put it in the Ninth
Schedule for implementing it.

| do not want to take more time of the House because my other colleagues have also to speak.
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MR. CHAIRMAN : Shri A. Krishnaswamy. Your Party's time is also three minutes, but | will give you five minutes.
Please finish within that time.

SHRI A. KRISHNASWAMY (SRIPERUMBUDURY): Madam, on behalf of DMK, | support this Bill which is to give
retrospective effect in promotions for Scheduled Castes and Scheduled Tribes.

Madam, | have come here to speak from the soil of EVR Periyar, who fought against untouchability and Dr.
Kalaignar who constructed Dr. Baba Saheb Ambedkar Memorial Hall in Tamil Nadu.

Madam, | want to ask one thing to this Government. We are amending the Constitution, but the message is not
going to the people.

Madam, whatever amendments that we make, they should be notified and should reach the people. Then only the
people will have faith in our Government. Two years back also we amended this Act. But nothing has happened.

| thank the hon. Prime Minister Shri Atal Bihari Vajpayee for extending last year the reservation by ten years. Today
the political parties are using the name of Dr. B.R. Ambedkar. They are utilising his name for their own improvement
saying that they are struggling for the Scheduled Caste and Scheduled Tribe people. But they are not implementing
the ideas and thoughts of Dr. B.R. Ambedkar. |, therefore, appeal to all the political parties in this House that we
should wholeheartedly do good for the Scheduled Caste and Scheduled Tribe people.

Three months back, in my district, though | am a Member of Parliament, | was insulted by one S.P. taking the name
of my caste and he threatened me. This was in Tiruvallur district. There is the two-tumbler system in Tamil Nadu
discriminating the Scheduled Caste and Scheduled Tribe people. We cannot say that all the S.C./S.T. people have
been uplifted. Even now crores of people are downtrodden and they are living without food and shelter and without
rights.

In the system of creamy layer, a son of an S.C./S.T. officer should not come as an officer again. But in the case of



other people, a son of an officer can enjoy the reservation in Government post. What is this injustice? We should
make it as a policy that once a person enjoys a Government post, his son or any relative in the family should not
come again as an officer in the Government. We should make it as a common thing. Then only it will be justified.
This should be taken up by the Government. This is my demand now.

I would like to know from the Government about some details. Out of the 40 crore S.C./S.T. people in this nation
how many persons belonging the Scheduled Castes and Scheduled Tribes are working in the Central Government,
in State Governments and in public sector companies and out of them how many of them are officers and how many
are sub-staff. This House should be enlightened with these details. Then only we can come to know as to how
many people belonging to the Scheduled Castes and Scheduled Tribes have been promoted or enjoying the
promotion. Without these details we cannot say that the requirements of the S.C./S.T. people have been fulfilled
because most of the people of the Scheduled Castes and Scheduled Tribes are working as Safai Karmacharis and
Peons and not as officers. This House should be enlightened of all these details.

| once again support this Bill on behalf of the DMK Party.

DR. V. SAROJA (RASIPURAM): Madam Chairperson, on behalf of my party, the AIADMK | support this Bill. May |
please put one request, through you, to the hon. Minister Shrimati Vasundhara Raje? The year 2001 is the Year of
Empowerment of Women. Madam, you are heading this Ministry. Will you give an assurance of empowerment of
S.C./S.T. people during your tenure?

This amendment, amending Article 16(4)(a) of the Constitution, provides for the consequential seniority in case of
promotion by virtue of rule of reservation.

Madam, it is also necessary to give retrospective effect to the proposed Constitutional amendment to article 16(4)
with effect from the date of coming into force of article 16(4A) itself, that is, from the 17! day of June, 1995.

Madam, reservation is not a charity. | repeat, reservation is not a charity; but is a constitutional right for the under-
privileged, depressed and down-trodden communities enshrined in lieu of a separate electorate for Scheduled
Castes and Scheduled Tribes.

Madam, there should be a long-term reservation policy and more powers should be given to the Scheduled Castes
and Scheduled Tribes Commission to monitor the benefits that are due for these communities and the office of the
National Scheduled Caste Financial Development Corporation may be shifted from Kalkaji to the vicinity of the
Parliament House so that the benefits of this office may reach the people of the country.

Madam, | am proud to say in this august House that when my leader, Dr. J.Jayalalitha was the Chief Minister
of Tamil Nadu, the Reservation Act was passed in 1996 and the benefit of reservation accrued to the people
belonging to Scheduled Caste, Scheduled Tribe and OBC, and it was also included in the Ninth Schedule of
the Constitution at Entry No. 257(A). Though other States like, Karnataka, Madhya Pradesh, Orissa, Tripura
and Bihar also have passed this Act, but they have not implemented the provisions of this Act. At this juncture |
would like to urge upon the Government for a Central Act with following the articles incorporated in this. The
Act shall include:

1. All constitutional safeguards enshrined in the Constitution and all Executive instructions, circulars and
memorandums on such safeguards.

2. Reservation in recruitment and promotions and all matters connected with reservation, like relaxation,
exemption, concession etc.

3. Reservation in higher education.

4. Reservation in services in all public sector undertakings, banks etc.

5. . Last but not least, punishment to those who fail to implement the constitutional provisions and instructions
issued therein.

Madam, | would like to quote a reply given by the hon. Minister for Parliament Affairs on the 20t of
December, 2000 during the Zero Hour. | would guote what Shri Mahajan said. He said:

"I will talk to the Prime Minister, Mr. Atal Bihari Vajpayee, on the issue. The Government will ensure that
the Reservation Policy is properly implemented. | will also see to it that the Central Order in this regard is
despatched to all the States."

Madam, Chairperson, may | know, through you, as to what has happened to this assurance
given by the hon. Minister of Parliamentary Affairs. He also had assured this august House
about launching a special recruitment drive to fill up the vacant posts meant for the Scheduled
Castes and Scheduled Tribes.



Madam, apart from this, there are three top-level posts in the Railways, namely, CPO, CPO/G and CPO/IR and all
these posts are occupied by persons belonging to other communities. So, the problems being faced by the
employees belonging to Scheduled Caste and Scheduled Tribe community are not being properly addressed. So,
one of these posts may be given to a person belonging to Scheduled Caste so that their problems may be properly
addressed.

Madam, even after 53 years of Independence, only a drop of what had been promised in the Constitution by Dr.
Ambedkar has reached the grass-root level people. | would like to request the hon. Minister to have a time bound
programme to fulfil the safeguards promised to the people belonging to Scheduled Caste and Scheduled Tribe.

15.00 hrs.
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SHRI ANANDA MOHAN BISWAS (NABADWIP): Mr. Chairman, on behalf of the Trinamul Congress, | welcome this
Bill and also offer our support to it. | convey my thanks to the hon. Prime Minister for convening a meeting in the
year 1999 of all the Members of Parliament elected from the reserved constituencies cutting across party-line. The
hon. Prime Minister had made a commitment that the five hard-hitting judgements of the Supreme Court taking
away the constitutional propriety and the rights envisaged in article 16 (4) (a) will be put on track. Hence this Bill.

| am not saying that those five hard-hitting judgements are the result of judicial activism. | would rather say that it is
the result of non-application of mind by the judicial forum which did not take care of the ground reality. Reservation
is not to be perpetuated. It is a temporary phase. Last year itself, in this august House, all the hon. Members cutting
across party-line unanimously resolved that for another ten years reservations will continue. But, this factor was not
considered at the time of pronouncing this judgement. | only reproduce here a very nice and sarcastic observation
made by Dr. B.R. Ambedkar. While speaking in the Constituent Assembly, he said:

"I do not see how five or six gentlemen sitting in the federal or Supreme Court examining law made by the
legislature and by dint of their own individual conscience or bias or prejudice can be trusted to determine which law
is good and which law is bad."

So, in the present case of Virpal Singh Chauhan and Ajit Singh, the Supreme Court pronounced its judgement on
10t October 1995 affecting the rights and interests of the Scheduled Caste people in service. The principle laid
down here is that even if a Scheduled Caste or Scheduled Tribe candidate is promoted earlier by virtue of
reservation or roster and then a senior general candidate is promoted later to the same level, the general candidate
would regain his seniority over such earlier promoted Scheduled Caste or Scheduled Tribe candidate. The earlier
promotion of the Scheduled Caste or Scheduled Tribe candidate in such a situation does not conform upon him
seniority over the general candidate even if the general candidate is promoted later to that category.

This is a fallacy. This is the only way we shall have to rectify it. Through this Constitution (Amendment) Bill we have
to undo this judgement and make it infructuous and non-existent. That way, this Bill is very important for the greater
interest of Dalits of our country.

| would request the hon. Minister to consider two points. Firstly, in the 88" Amendment, that is, in the case of Vinod
Kumar, the principle laid down was lower qualifying marks and the lesser level of evaluation in the matter of
promotion were not permissible under article 16(4). This august House had to undo that judgement and that
judgement is no more effective. But, it is our sad experience that for five or six months this was not circulated to all
the Departments concerned. | would request the hon. Minister that immediately after passing this Bill, the circular
giving effect to it should be sent to all the Government Departments, including public sector undertakings. Our



experience is that in public sector undertakings they do not implement these things on some lame excuse.

Secondly, Sardar Buta Singh rightly mentioned here about R.K. Sabharwal's case involving an amendment to the
Constitution.

The vacancy-based roster has been changed into post-based roster. | would request the hon. Minister to review the
matter. The Supreme Court verdict is crystal clear. It said that vacancy-based roster should be replaced by post-
based roster provided that all backlog vacancies are filled up. But in almost all the Departments, post-based roster
has been introduced without filling up the backlog. | would request the Minister to look into this matter.
...(Interruptions)

My third point is that, since this is an important Bill which is in the interest of the dalits, | hope and expect that all the
Members will support this Bill. If they fail to support this Bill, to me they are anti-dalits.

MR. CHAIRMAN : Your leader prompted the third point to you.
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SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): Madam, | stand to support this Constitution (Amendment) Bill.
This is an amendment to safeguard the interests of the employees belonging to the Scheduled Caste and the
Scheduled Tribe community as far as promotion is concerned. It is not in respect of promotion all the employees.
This is an amendment to that effect only.

This amendment has been brought forward due to the verdict of the Supreme Court given in 1995 and 1996 in

respect of the two cases. Thereafter an Office Memorandum was issued on 30" January, 1997. For that reason,
this has been brought forward.

In Article 16 (4), the accelerated promotion has been guaranteed. That was the decision of the Supreme Court
given in the case of Shri Virpal Singh Chauhan and Shri Ajit Singh in 1995 and 1996 respectively. But it is not
related to accelerated consequential seniority. So, while replying, the hon. Minister will definitely look to this point.
In both the cases, the Supreme Court has never discussed clause 4(a) of Article 16. Clause 4 of Article 16 relates to
the appointment that includes promotion. But in respect of Clause 4(a), which has been amended and incorporated
in the Constitution in 1995, that had not been discussed. Why then on 30" January, 1997 such a derogative and
regressive Office Memorandum was issued? The hon. Minister will have to answer that point. This is my
submission. This House deserves an explanation also.

This Bill is regarding accelerated consequential seniority. | am sure, by this amendment, another Office
Memorandum has to be issued saying that the consequential seniority of the Scheduled Caste and the Scheduled
Tribe employees should be maintained. That is my second point. | have got one or two more points. | shall take one
more minute.



By this process, how many employees belonging to the Scheduled Caste and the Scheduled Tribe would be
benefited? What would be the additional financial burden from 1995 onwards when it would be given effect to
retrospectively?

| want to draw the attention of the House and also the Government that there are some tribals in Andaman and
Nicobar Islands, like Oraon, Munda, Kharia, Dhanaka, etc. They have not yet been included in the list of tribals.
They have not got the benefits even after 54 years of Independence.

In an answer given to my question, | was told that the Union Territory of Andaman and Nicobar Islands has not
submitted the names of these tribes. Therefore, they have not been included in that list. The Andaman and Nicobar
Islands is a Union Territory. It is a part of the Central Government. So, | would request the Central Government to
take up this matter immediately.

Last but not least, so far as the people belonging to the creamy layer and the layer of the Scheduled Castes and
the Scheduled Tribes are concerned, they should refrain themselves from availing these benefits further. It should
go to the lowest of the low among the Scheduled Castes and the Scheduled Tribes so that we could fulfil the
dreams of Baba Saheb Ambedkar and Mahatma Gandhi.

SHRI E. PONNUSWAMY (CHIDAMBARAM): Madam, on behalf of our Party, PMK, and our leader Dr. Ramadoss,
we are indebted to the hon. Prime Minister, Shri Vajpayee, and the Government for, at least, having brought
forward this amendment to help the poor people belonging to the Scheduled Caste and the Scheduled Tribe.

| am called a Scheduled Caste. Dr. Ambedkar called me a depressed man. The Government called me a Scheduled
Caste. Gandhi called me a Harijan. The other people preferred to call me an untouchable. Some people called me
a suppressed one. Now, the present word 'dalit'is a very strong word. In Marathi, it means ‘oppressed'. | do not
know how these groups of people, that is, those who have been kept out deliberately from the mainstream of
society be called by all these names. But our beloved leader, Dr. Ramadoss, calls me ‘annachi’. it means 'elder
brother'. This is the difference between other leaders and my leader. After Dr. Ambedkar, only our leader calls a
man, belonging to a Scheduled Caste, 'annachi’, that is, 'elder brother'.

What is the yardstick to measure meritorious or demeritorious? No one is superior or inferior in the society.
Everyone is called equal. Everyone is born equal, lives equal and dies equal. You cannot go on demarcating the
merits or demerits.

Heavens would not have fallen had the United Front Government in 1995 and 1997, supported by the Congress
Party, brought forward this amendment. At least, now the Government headed by our beloved Prime Minster, Shri
Vajpayee, has brought forward this amendment here.

MR. CHAIRMAN : So, you support it.

SHRI E. PONNUSWAMY : On behalf of my Party and my leader, Dr. Ramadoss, we support this amendment
wholeheartedly to help the people belonging to Scheduled Caste and the Scheduled Tribe in Government service.

But some people say that reservation in promotion is a mockery and all that.
MR. CHAIRMAN : Please sit down. There is no time. Everybody is waiting to vote. Please sit down.

SHRI E. PONNUSWAMY : How did such people's word prevail? Had the hon. Supreme Court listened to that
argument, it would not have decided like this. At least, now our hon. Prime Minister is able to do this commendable
service to the Scheduled Caste and Scheduled Tribe people. Now, the Constitution (Amendment) Bill is here. With
the whole support from the august House, this Bill has to be passed unanimously because we have to definitely
repay our debt for having committed a sin of keeping these people away from merit or demerit. | thank you on behalf
of my leader, Dr. Ramdas, for bringing this Bill.

MR. CHAIRMAN: There is no time. Please conclude.

SHRI E. PONNUSWAMY : He is a non-Dalit leader helping the Dalit people to come up in life and stand on their
own. | just conclude my speech with a quote....(Interruptions)

MR. CHAIRMAN: No, nothing will go on record. Please sit down.(Interruptions)™

*Not Recorded.
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THE MINISTER OF STATE OF THE MINISTRY OF SMALL SCALE INDUSTRIES, MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMATI VASUNDHARA RAJE): Sir, | thank hon. Members for taking part in a very lively debate and also thank
them for supporting the amendment.

We empathise with the concern hon. Members have shown across the House. | would like to emphasise here the
Government's commitment to the welfare and uplift of the Scheduled Castes and the Scheduled Tribes. The House
has discussed this issue many times over the past two years. Very recently, it has been discussed over the past
four months during the discussion on the Private Member's Bill of Shri Pravin Rashtrapal.

The Government has proven its bonafides time and time again not just by mere platitudes but by action. We have
brought in two Constitution Amendments and intend to shortly issue orders to restart the special recruitment drive in
line with this thinking. Today, we have brought the Constitution (Ninety-second Amendment) Bill for passage before
this House.

| will quickly go over to the fact that this Bill deals with the O.M. dated the 30th January, 1997. This is brought about
to negate a Supreme Court judgement because it was felt that it had adversely affected the interests of Government
servants belonging to the Scheduled Castes and the Scheduled Tribes in the matter of seniority and promotion to
the next higher grade. This led to a lot of anxiety and the Government decided to negate the ill effects of that O.M.

However, just this withdrawal of the circular will not meet the purpose since the judgment of the Supreme Court will
remain binding, so an amendment to article 16(4)(a) of the Constitution is required along with making the
amendment retrospective. This is what we are now proposing.

Sir, the issues brought out by the hon. Members have been varied and extremely important. | want to thank all of
those hon. Members who have made contributions today, especially the eloquent speeches of Shri Sushil Kumar
Shinde, Shri Sanjay Paswan, Shri Buta Singh, Shri Baju Ban Riyan, Shri Rajaiah Malyala, Shri Ramji Lal Suman,
Shri Mohan Rawale, Shri Rattan Lal Kataria, Shri K.H. Muniappa, Shri Bal Krishna Chauhan, Dr. V.Saroja, Shri
Ratilal Kalidas Verma, Dr. Raghuvansh Prasad Singh, Shri Andan Mohan Biswas, Shri Manikrao Hodlya Gavit, Shri
Trilochan Kanungo, Shri Ponnuswamy and last but not least Shri Ramdas Athawale.

Sir, the issues that have come up were those that dealt with comprehensive legislation. The fact that the



legislatures should not subordinate itself to the judiciary, the progress of increase of representation of Scheduled

Castes and Scheduled Tribes generally and also in Groups A and B, of course, the two OMs of 2" July and 13t
August, 1997 and the issues of reservation in the Army, private sector and the judiciary have been dealt with again
and again over the last four months.

Sir, since these have been discussed at great length in the proceedings and since all of us are equally concerned
about protecting the interests of the depressed classes and since | sense a general consensus on what we are
about to do, | seek the support of the hon. Members.

Sir, with these few words, | commend this Bill to this august House for passing.

MR. SPEAKER: Before | put the motion to the vote of the House, | may inform the House that this being a
Constitution (Amendment) Bill, the voting has to be by Division.

15.52 hrs
Let the Lobbies be cleared --

SECRETARY-GENERAL: The attention of the hon. Members is invited to the following points in the operation of the
Automatic Vote Recording System:

1. Before division starts, every hon. Member should occupy his or her own seat and operate the system from
their own seats only.

2. As may kindly be seen the red bulbs above the display boards on either side of the hon. Speaker's Chair are
already glowing. This means the voting system has been activated.

3. For voting please press the following two buttons simultaneously immediately after sounding of first gong.

I. One red button in front of the hon. Member on the head phone plate and
Il. Any one of the following buttons fixed on the top of desk of seats.

Ayes -- green colour;
Noes - red colour
Abstention -- yellow colour.
1. Itis essential to keep both the buttons pressed till the second gong sound is heard and the red bulb are off.
IMPORTANT : Hon. Members may please note that the vote would not be registered if both the buttons are
not kept pressed simultaneously till the sounding of the second gong.

2. Please do not press the amber button (P) during the division.

3. Hon. Members can actually see their votes on display boards and on their desk unit.
In case vote is not registered, they may call for voting through slips.

MR. SPEAKER: Members who have not been allotted seat numbers may record votes of their choice through
division slips provided by the Division Clerks/Supervisors.

16.00 hrs.

They may indicate their name, Identity Card number, Constituency, State and Date on the slip.
The Lobbies are already cleared.

The question is:



"That the Bill further to amend the Constitution of India

be taken into consideration."

Abdullakutty, Shri A.P.
Acharia, Shri Basu Deb
Acharya, Shri Prasanna

Adhi Sankar, Shri

Aditya Nath, Yogi

Adsul, Shri Anandrao Vithoba
Ahamed, Shri E.

Alva, Shrimati Margaret
Ananth Kumar, Shri
Angle,Shri Ramakant
Argal,Shri Ashok

Arya, Dr.(Shrimati) Anita
Athawale, Shri Ramdas
Atkinson,Shri Denzil B.
Azad,Shri Kiriti Jha

Baalu, Shri T.R.

‘Bachda’, Shri Bachi Singh Rawat
Badnore, Shri Vijayendra Pal Singh
Baghel, Prof. S.P. Singh
Bainda, Shri Ramchander
Bais, Shri Ramesh

Baitha, Shri Mahendra
Banatwalla, Shri G.M
Bandyopadhyay,Shri Sudip
Banerjee, Kumari Mamta
Banerjee,Shrimati Jayashree
Bansal, Shri Pawan Kumar
Barman, Shri Ranen
Barwala,Shri Surendra Singh
Basavanagoud, Shri Kolur

Basavaraj, Shri G.S.

The Lok Sabha divided:
DNISION NO.1 16.06 hrs.
AYES



Bauri, Shrimati Sandhya

Baxla, Shri Joachim

Begum Noor Bano

Bhagora, Shri Tarachand
Bhargava, Shri Girdhri Lal

Bhatia, Shri R.L.

Bhuria, Shri Kantilal

Bishnoi, Shri Jaswant Singh
Biswas, Shri Ananda Mohan
Bose,Shrimati Krishna
Brahmanaiah, Shri A.

*Brar, Shri J.S.

*Corrected through slip.
Bwiswmuthiary, Shri Sansuma Khunggur
C. Suguna Kumari,Dr. (Shrimati)
Chakraborty, Shri Ajoy
Chakraborty, Shri Swadesh
Chakravarty, Shrimati Bijoya
Chandel, Shri Suresh

Chatterjee, Shri Somnath
Chaturvedi, Shri Satyavrat
Chaubey, Shri Lal Muni
Chaudhary, Shri Haribhai
Chaudhary, Shri Ram Raghunath
Chaudhary, Shri Ram Tahal
Chaudhri, Shri Manibhai Ramjibhai
Chauhan, Shri Nandkumar Singh
Chauhan, Shri Shriram
Chennithala, Shri Ramesh
Chikhalia, Shrimati Bhavnaben Devrajbhai
Chinnasamy, Shri M.

Choudhary, Col.(Retd.) Sona Ram
Choudhary, Shri Nikhil Kumar
Choudhry,Shri Padam Sen
Chouhan, Shri Nihal Chand
Chouhan, Shri Shivraj Singh
Chowdhary, Shri Adhir
Chowdhary, Shrimati Santosh

Chowdhury, Shrimati Renuka



D'Souza, Dr.(Shrimati) Beatrix
Daggubati, Shri Ramanaidu
Dalit Ezhilmalai, Shri

Das, Shri Nepal Chandra
Dasmunsi, Shri Priya Ranjan
Delkar, Shri Mohan S.

Deo, Shri Bikram Keshari
Dev, Shri Sontosh Mohan
Dhinakaran, Shri T.T.V.

Diler, Shri Kishan Lal
Diwathe, Shri Namdeo Harbaji
Dome, Dr. Ram Chandra
Dudi, Shri Rameshwar

Dullo, Shri Shamsher Singh
Durai, Shri M.

Eden, Shri George
Elangovan, Shri P.D.
Fernandes, Shri George
Gadde, Shri Ram Mohan
Gadhavi, Shri P.S.

Galib, Shri G.S.

Gamang, Shrimati Hema
Gamlin, Shri Jarbom

Gandbhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka
Gangwar, Shri Santosh Kumar
Gautam, Shrimati Sheela
Gavit, Shri Manikrao Hodlya
Gavit, Shri Ramdas Rupala
Gehlot, Shri Thawar Chand
Ghatowar, Shri Paban Singh
Giluwa, Shri Laxman

Goel, Shri Vijay

Gohain, Shri Rajen

Govindan, Shri T.

Hamid, Shri Abdul

Handique, Shri Bijoy

Hansda, Shri Thomas

Hassan, Shri Moinul



Hussain, Shri Syed Shahnawaz
Indora, Dr. Sushil Kumar

Jag Mohan, Shri

Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.

Jain, Shri Pusp

Jaiswal, Dr. M.P.

Jaiswal, Shri Shankar Prasad
Jalappa, Shri R.L.

Jatiya, Dr.Satyanarayan
Javiya, Shri G.J.

Jayaseelan, Dr.A.D.K.

Jha, Shri Raghunath
Jigajinagi, Shri Ramesh C.
Jos, Shri A.C.

Joshi, Dr. Murli Manohar
Joshi, Shri Manohar
Kaliappan, Shri K.K.
Kannappan, Shri M.
Kanungo, Shri Trilochan
Kaswan, Shri Ram Singh
Katara, Shri Babubhai K.
Kataria, Shri Rattan Lal
Kathiria, Dr. Vallabhbhai
Kaur, Shrimati Preneet
Kaushal, Shri Raghuvir Singh
Khan, Shri Abul Hasnat

Khan, Shri Hassan

Khan, Shri Sunil

Khandelwal, Shri Vijay Kumar
Khandoker, Shri Akbor Ali
Khanduri, Maj.Gen.(Retd.) B.C.
Khunte, Shri P.R.

Khurana, Shri Madan Lal
Kriplani, Shri Shrichand
Krishnadas, Shri N.N.
Krishnamraju, Shri
Krishnamurthy, Shri K. Balarama

Krishnan, Dr. C.



Krishnaswamy, Shri A.
Kulaste, Shri Faggan Singh
Kumar, Shri V. Dhananjaya
Kumarasamy, Shri P.
Kurup, Shri Suresh
Kusmaria, Dr. Ramkrishna
Lahiri, Shri Samik
M.Master Mathan, Shri
Mahajan, Shri Y.G.
Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Mabharia, Shri Subhash
Mahtab, Shri Bhartruhari
Mahto, Shrimati Abha
Maijhi, Shri Parsuram
Malhotra, Dr. Vijay Kumar
Mallik, Shri Jagannath
Malyala, Shri Rajaiah
Mandal, Shri Sanat Kumar
Manjay Lal, Shri

Manijhi, Shri Ramjee
Meena, Shri Bherulal
Meena, Shrimati Jas Kaur
*Meghwal, Shri Kailash
Mehta, Shrimati Jayawanti
Mishra, Shri Ram Nagina
*Mistry, Shri Madhusudan
*Voted through slip.
Mohale, Shri Punnu Lal
Mohan, Shri P.

Mollah, Shri Hannan
Mookherjee, Shri S.B.
Moorthy, Shri A K,

Munda, Shri Kariya

Muni Lall, Shri

Muniyappa, Shri K.H.
Muraleedharan, Shri K.
Murmu, Shri Rupchand

Murmu, Shri Salkhan



Murthi, Shri, M.V.V.S.
Murugesan, Shri S..
Muttemwar, Shri Vilas

Naik, Shri Ali Mohd.

Naik, Shri Ram

Naik, Shri Shripad Yasso
*Narah, Shrimati Ranee
*Carrected through slip.
Nayak, Shri Ananta
Nishad,Capt.Jai Narain Prasad
Nitish Kumar, Shri

Oram, Shri Jual

Osmani, Shri A.F. Golam

Pal, Shri Rupchand
Palanimanickam, Shri S.S.
Pandeya, Dr. Laxminarayan
Pandian, Shri P.H.

Panja, Dr. Ranjit Kumar
Parste, Shri Dalpat Singh
Passi,Shri Raj Narain
Paswan,Dr. Sanjay

Paswan, Shri Ram Vilas
Paswan, Shri Ramchandra
Patasani, Dr.Prasanna Kumar
Patel, Dr. Ashok

Patel, Shri Atmaram Bhai
Patel, Shri Chandresh

Patel, Shri Deepak

Patel, Shri Dinsha

Patel, Shri Mansinh

Patel, Shri Prahlad Singh
Patel, Shri Tarachand Shivaiji
Pathak, Shri Harin

Patil, Shri Amarsinh Vasantrao
Patil, Shri Annasaheb M.K.
Patil (Yatnal), Shri Basangouda R.
Patil, Shri Jaysingrao Gaikwad
Patil, Shri Shivraj V.

Patil, Shri Uttamrao



Patwa, Shri Sundar Lal
Pawaiya, Shri Jaibhan Singh
Pilot, Smt. Rama
Ponnuswamy, Shri E.

Potai, Shri Sohan

Prabhu, Shri Suresh
Pradhan, Dr. Debendra
Pradhan, Shri Ashok
Pramanik, Prof. R.R.
Prasad, Shri V.Sreenivasa
Radhakrishnan, Shri C.P.
Radhakrishnan, Shri Pon
Radhakrishnan, Shri Varkala
Rajbangshi, Shri Madhab
Raje, Shrimati Vasundhara
Rajendran, Shri P.

Ram Sajivan, Shri
*Ramaiah, Dr. B.B.
*Corrected through slip.
Raman, Dr. (Rajnandgaon)
Ramachandran, Shri Gingee N.
Ramshakal, Shri

Rana, Shri Kashiram

Rana, Shri Raju

Rao, Shri Ch.Vidyasagar
Rao, Dr. D.V.G.Shankar
Rao, Shri Ganta Sreenivasa
Rao, Shri S.B.P.B.K. Satyanarayana
Rao, Shri Y.V.

Rathwa, Shri Ramsinh

Rau, Shrimati Prabha

Ravi, Shri Sheesh Ram Singh
Rawale, Shri Mohan

Rawat, Prof. Rasa Singh
Rawat, Shri Pradeep

Ray, Shri Bishnu Pada
Reddy, Shri B.V.N.

Reddy, Shri Chada Suresh

Reddy, Shri G. Ganga



Reddy, Shri Gutha Sukender
Reddy, Shri N. Janardhana
Renu Kumari, Shrimati
Riyan, Shri Baju Ban

Roy, Shri Subodh

Sahu, Shri Anadi

Sai, Shri Vishnudeo
Saiduzzama, Shri

Sanadi, Prof. 1.G.

Sangtam, Shri K.A.
Sangwan, Shri Kishan Singh
Sar, Shri Nikhilananda
Saradgi, Shri lgbal Ahmed
Sarkar, Dr. Bikram

Saroj, Shri Tufani

Saroja, Dr. V.

Sayeed, Shri P.M.
Selvaganpathi, Shri T.M.
Sen, Shrimati Minati
Sengupta, Dr.Nitish

Seth, Shri Lakshman
Shaheen, Shri Abdul Rashid
Shandil, Col.(Retd.)Dr. Dhani Ram
Shanmugam, Shri N.T.
Shanta Kumar, Shri
Sharma, Capt. Satish
Shashi Kumar, Shri

Shinde, Shri Sushil Kumar
Shukla, Shri Shyamacharan
Sikdar, Shri Tapan

Singh Deo, Shri K.P.

Singh Deo, Shrimati Sangeeta Kumari
Singh, Capt. (Retd.) Inder
Singh, Ch.Tejveer

Singh, Dr. Raghuvansh Prasad
Singh, Kunwar Akhilesh
Singh Rajkumari Ratna
Singh, Sardar Buta

Singh, Shri Bahadur



Singh, Shri C.N.

Singh, Shri Chandra Pratap
Singh, Shri Chandra Vijay
Singh, Shri Chhattrapal
Singh, Shri Digvijay

Singh, Shri Khel Sai

Singh, Shri Prabhunath
Singh, Shri Radha Mohan
Singh, Shri Rajo

Singh, Shri Ramanand
Singh, Shri Ramijivan

Singh, Shri Rampal

Singh, Shrimati Shyama
Sinha, Shri Yashwant
Sivakumar, Shri V.S.
Solanki, Shri Bhupendrasinh
Somaiya, Shri Kirit

Sorake, Shri Vinay Kumar
Sreenivasan, Shri C.
Srinivasulu, Shri Kalava
Subba, Shri M.K.
Sudarsana Natchiappan, Shri E.M.
Suman, Shri Ramii Lal
Suresh, Shri Kodikunnil
Swain, Shri Kharabela
Swami, Shri Chinmayanand
Swami, Shri LD.

Thakkar, Shrimati Jayaben B.
Thakur, Shri Chunni Lal Bhai
Thirunavukkarasar, Shri
Thomas, Shri P.C.

Tiwari, Shri Narayan Datt
Tiwari, Shri Sunder Lal
Tomar, Dr. Ramesh Chand
Tripathee, Shri Ram Naresh
Tripathy, Shri Braja Kishore
Vaghela, Shri Shankersinh
Vaiko, Shri

Vajpayee, Shri Atal Bihari



Varma, Sh. Ratilal Kalidas
Veerappa, Shri Ramchandra
Venkataswamy, Dr. N.
Venkateshwarlu, Shri B.
Venugopal, Shri D.

Verma, Prof. Rita

Verma, Shri Ram Murti Singh
Verma, Shri Ravi Prakash
Vetriselvan, Shri V.

Vijaya Kumari, Shrimati D.M.
Vijayan, Shri AK.S.

Virendra Kumar, Shri
Vukkala, Dr. Rajeswaramma
Vyas, Dr. Girija

Wanaga, Shri Chintaman
Yadav, Dr.(Shrimati) Sudha
Yadav, Dr.Jaswant Singh
Yadav, Shri Bhal Chandra
Yadav, Shri Devendra Prasad
Yadav, Shri Hukumdeo Narayan
Yadav, Shri Jagdambi Prasad
Yadav, Shri Mulayam Singh
Yerrannaidu, Shri K.

Zawma, Shri Vanlal

MR. SPEAKER: Subject to correction®, the result of the division is:
Ayes: 358
Noes: Nil

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-
thirds of the Members present and voting.

The motion was adopted.

*Ayes 358+5 (S/s B.B. Ramaih, J.S. Brar , Kailash Meghwal ,Madhusudan Mistry, Smt. Ranee Narah also
recorded/corrected their votes through slip= 363)



Clause-by-Clause Consideration

MR. SPEAKER: | shall now put clause 2 to the vote of the House.

The Lobbies are already cleared.

The question is:

"That clause 2 stand part of the Bill."

DIVISION No. 2 16.08 hrs.

Abdullakutty, Shri A.P.
Acharia, Shri Basu Deb
Acharya, Shri Prasanna
Adhi Sankar, Shri
Aditya Nath, Yogi

Adsul, Shri Anandrao Vithoba
Ahamed, Shri E.

Alva, Shrimati Margaret
Ananth Kumar, Shri
Angle,Shri Ramakant
Argal,Shri Ashok

Arya, Dr.(Shrimati) Anita
Athawale, Shri Ramdas
Atkinson,Shri Denzil B.
Azad,Shri Kiriti Jha

Baalu, Shri T.R.

‘Bachda’, Shri Bachi Singh Rawat

Badnore, Shri Vijayendra Pal Singh

Baghel, Prof. S.P. Singh

Bainda, Shri Ramchander

The Lok Sabha divided:

AYES



Bais, Shri Ramesh

Baitha, Shri Mahendra
Banatwalla, Shri G.M
Bandyopadhyay,Shri Sudip
Banerjee, Kumari Mamta
Banerjee,Shrimati Jayashree
Bansal, Shri Pawan Kumar
Barman, Shri Ranen
Barwala,Shri Surendra Singh
Basavanagoud, Shri Kolur
Basavaraj, Shri G.S.

Baxla, Shri Joachim

Begum Noor Bano

Bhagora, Shri Tarachand
Bhargava, Shri Girdhri Lal
*Bhatia, Shri R.L.

Bhuria, Shri Kantilal

Bishnoi, Shri Jaswant Singh
Biswas, Shri Ananda Mohan
Bose,Shrimati Krishna
Brahmanaiah, Shri A..

*Brar, Shri J.S.

*Corrected through slip
Bwiswmuthiary, Shri Sansuma Khunggur
C. Suguna Kumari,Dr. (Shrimati)
Chakraborty, Shri Ajoy
Chakraborty, Shri Swadesh
Chakravarty, Shrimati Bijoya
Chandel, Shri Suresh
Chatterjee, Shri Somnath
Chaturvedi, Shri Satyavrat
Chaubey, Shri Lal Muni
Chaudhary, Shri Haribhai
Chaudhary, Shri Ram Raghunath
Chaudhary, Shri Ram Tahal
*Chaudhri, Shri Manibhai Ramjibhai
*Corrected through slip.
Chauhan, Shri Nandkumar Singh

Chauhan, Shri Shriram



Chennithala, Shri Ramesh
Chikhalia, Shrimati Bhavnaben Devrajbhai
Chinnasamy, Shri M.
Choudhary, Col.(Retd.) Sona Ram
Choudhary, Shri Nikhil Kumar
Choudhry,Shri Padam Sen
Chouhan, Shri Nihal Chand
Chouhan, Shri Shivraj Singh
Chowdhary, Shri Adhir
Chowdhary, Shrimati Santosh
Chowdhury, Shrimati Renuka
D'Souza, Dr.(Shrimati) Beatrix
*Daggubati, Shri Ramanaidu
*Corrected through slip.

Dalit Ezhilmalai, Shri

Das, Shri Nepal Chandra
Dasmunsi, Shri Priya Ranjan
Delkar, Shri Mohan S.

Deo, Shri Bikram Keshari
*Dev, Shri Sontosh Mohan
*Corrected through slip.
Dhinakaran, Shri T.T.V.

Diler, Shri Kishan Lal
Diwathe, Shri Namdeo Harbaji
Dome, Dr. Ram Chandra
Dudi, Shri Rameshwar

Dullo, Shri Shamsher Singh
Durai, Shri M.

Eden, Shri George

Elangovan, Shri P.D.

Fernandes, Shri George

Gadde, Shri Ram Mohan

Gadhavi, Shri P.S.

Galib, Shri G.S.

Gamang, Shrimati Hema

Gamlin, Shri Jarbom

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka

Gangwar, Shri Santosh Kumar



Gautam, Shrimati Sheela
Gavit, Shri Manikrao Hodlya
Gavit, Shri Ramdas Rupala
Gehlot, Shri Thawar Chand
Ghatowar, Shri Paban Singh
Giluwa, Shri Laxman

Goel, Shri Vijay

Gohain, Shri Rajen
Govindan, Shri T.

Hamid, Shri Abdul
Handique, Shri Bijoy
Hansda, Shri Thomas
Hassan, Shri Moinul
Hussain, Shri Syed Shahnawaz
Indora, Dr. Sushil Kumar
Jag Mohan, Shri

Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.
Jain, Shri Pusp

Jaiswal, Dr. M.P.

Jaiswal, Shri Shankar Prasad
Jalappa, Shri R.L.

Jatiya, Dr.Satyanarayan
Javiya, Shri G.J.
Jayaseelan, Dr.A.D.K.

Jha, Shri Raghunath
Jigajinagi, Shri Ramesh C.
Jos, Shri A.C.

Joshi, Dr. Murli Manohar
Joshi, Shri Manohar
Kaliappan, Shri K.K.
Kannappan, Shri M.
Kanungo, Shri Trilochan
Kaswan, Shri Ram Singh
Katara, Shri Babubhai K.
Kataria, Shri Rattan Lal
Kathiria, Dr. Vallabhbhai
Kaur, Shrimati Preneet

Kaushal, Shri Raghuvir Singh



Khan, Shri Abul Hasnat
Khan, Shri Hassan

Khan, Shri Sunil
Khandelwal, Shri Vijay Kumar
Khandoker, Shri Akbor Ali
Khanduri, Maj.Gen.(Retd.) B.C.
Khurana, Shri Madan Lal
Kriplani, Shri Shrichand
Krishnadas, Shri N.N.
Krishnamraju, Shri
Krishnamurthy, Shri K. Balarama
Krishnan, Dr. C.
Krishnaswamy, Shri A.
Kulaste, Shri Faggan Singh
Kumar, Shri V. Dhananjaya
Kumarasamy, Shri P.
Kurup, Shri Suresh
Kusmaria, Dr. Ramkrishna
Lahiri, Shri Samik
M.Master Mathan, Shri
Mahajan, Shri Y.G.
Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharia, Shri Subhash
Mahtab, Shri Bhartruhari
Mahto, Shrimati Abha
Maijhi, Shri Parsuram
Makwana, Shri Savshibhai
Malhotra, Dr. Vijay Kumar
Mallik, Shri Jagannath
Malyala, Shri Rajaiah
Mandal, Shri Sanat Kumar
Manjay Lal, Shri

Manjhi, Shri Ramjee
Meena, Shri Bherulal
Meena, Shrimati Jas Kaur
*Meghwal, Shri Kailash
*voted through slip.

Mehta, Shrimati Jayawanti



Mishra, Shri Ram Nagina
*Mistry, Shri Madhusudan
*voted through slip.
Mohale, Shri Punnu Lal
Mohan, Shri P.

Mollah, Shri Hannan
Mookherjee, Shri S.B.
Moorthy, Shri A,K,
*Munda, Shri Kariya
*Corrected through slip.
Muni Lall, Shri
Muniyappa, Shri K.H.
Muraleedharan, Shri K.
Murmu, Shri Rupchand
Murmu, Shri Salkhan
Murthi, Shri, M.V.V.S.
Murugesan, Shri S.
Muttemwar, Shri Vilas
Naik, Shri Ali Mohd.
Naik, Shri Ram

Naik, Shri Shripad Yasso
*Narah, Shrimati Ranee
*Corrected through slip.
Nayak, Shri Ananta
Nishad,Capt.Jai Narain Prasad
Nitish Kumar, Shri

Oram, Shri Jual

Osmani, Shri A.F. Golam
Pal, Shri Rupchand
Palanimanickam, Shri S.S.
Pandeya, Dr. Laxminarayan
Pandian, Shri P.H.
*Panja, Dr. Ranijit Kumar
*Corrected through slip.
Parste, Shri Dalpat Singh
Passi,Shri Raj Narain
Paswan,Dr. Sanjay
Paswan, Shri Ram Vilas

Paswan, Shri Ramchandra



Patasani, Dr.Prasanna Kumar
Patel, Dr. Ashok

Patel, Shri Atmaram Bhai
Patel, Shri Chandresh

Patel, Shri Deepak

Patel, Shri Dharm Raj Singh
Patel, Shri Dinsha

*Patel, Shri Mansinh
*Corrected through slip.

Patel, Shri Prahlad Singh
Patel, Shri Tarachand Shivaji
Pathak, Shri Harin

Patil, Shri Amarsinh Vasantrao
Patil, Shri Annasaheb M.K.
Patil (Yatnal), Shri Basangouda R.
Patil, Shri Jaysingrao Gaikwad
Patil, Shri Shivraj V.

Patil, Shri Uttamrao

*Patwa, Shri Sundar Lal
*Corrected through slip.
Pawaiya, Shri Jaibhan Singh
Pilot, Smt. Rama.
Ponnuswamy, Shri E.

Potai, Shri Sohan

Prabhu, Shri Suresh

Pradhan, Dr. Debendra
Pradhan, Shri Ashok
Pramanik, Prof. R.R.

Prasad, Shri V.Sreenivasa
Radhakrishnan, Shri C.P.
Radhakrishnan, Shri Pon
Radhakrishnan, Shri Varkala
Rajbangshi, Shri Madhab
Raje, Shrimati VVasundhara
Ram Sajivan, Shri

Ramaiah, Dr. B.B.

Raman, Dr. (Rajnandgaon)
Ramachandran, Shri Gingee N.

Ramshakal, Shri



Rana, Shri Kashiram

Rana, Shri Raju

Rao, Shri Ch.Vidyasagar
Rao, Dr. D.V.G.Shankar
Rao, Shri Ganta Sreenivasa
Rao, Shri S.B.P.B.K. Satyanarayana
Rao, Shri Y.V.

Rathwa, Shri Ramsinh

Rau, Shrimati Prabha

Ravi, Shri Sheesh Ram Singh
Rawale, Shri Mohan
*Rawat, Prof. Rasa Singh
*Corrected through slip.
Rawat, Shri Pradeep

Ray, Shri Bishnu Pada
Reddy, Shri B.V.N.

Reddy, Shri Chada Suresh
Reddy, Shri G. Ganga
Reddy, Shri Gutha Sukender
Reddy, Shri N. Janardhana
Renu Kumari, Shrimati
Riyan, Shri Baju Ban

Sahu, Shri Anadi

Sai, Shri Vishnudeo
Saiduzzama, Shri

Sanadi, Prof. L.G.

Sangtam, Shri K.A.
Sangwan, Shri Kishan Singh
Sar, Shri Nikhilananda
Saradgi, Shri Igbal Ahmed
Sarkar, Dr. Bikram

Saroj, Shri Tufani

Saroja, Dr. V.

Sayeed, Shri P.M.
Selvaganpathi, Shri T.M.
Sen, Shrimati Minati
Sengupta, Dr.Nitish

Seth, Shri Lakshman

Shaheen, Shri Abdul Rashid



Shandil, Col.(Retd.)Dr. Dhani Ram
Shanmugam, Shri N.T.

Shanta Kumar, Shri

Sharma, Capt. Satish

Shashi Kumar, Shri

Shinde, Shri Sushil Kumar
Shukla, Shri Shyamacharan
Sikdar, Shri Tapan

Singh Deo, Shri K.P.

Singh Deo, Shrimati Sangeeta Kumari
Singh, Capt. (Retd.) Inder
Singh, Ch.Tejveer

Singh, Dr. Raghuvansh Prasad
Singh, Kunwar Akhilesh

Singh Rajkumari Ratna

Singh, Sardar Buta

Singh, Shri Bahadur

Singh, Shri C.N.

Singh, Shri Chandra Pratap
Singh, Shri Chandra Vijay
Singh, Shri Chhattrapal

Singh, Shri Digvijay

Singh, Shri Khel Sai

Singh, Shri Prabhunath

Singh, Shri Radha Mohan
Singh, Shri Rajo

Singh, Shri Ramanand

Singh, Shri Ramijivan

Singh, Shrimati Shyama
Sinha, Shri Yashwant
Sivakumar, Shri V.S.

Solanki, Shri Bhupendrasinh
Somaiya, Shri Kirit

Sorake, Shri Vinay Kumar
Sreenivasan, Shri C.
Srinivasulu, Shri Kalava
Subba, Shri M.K.

Sudarsana Natchiappan, Shri E.M.

Suman, Shri Ramii Lal



Suresh, Shri Kodikunnil
Swain, Shri Kharabela
Swami, Shri Chinmayanand
Swami, Shri L.D.

Thakkar, Shrimati Jayaben B.
Thakur, Shri Chunni Lal Bhai
Thirunavukarasu, Shri
Thomas, Shri P.C.

Tiwari, Shri Narayan Datt
Tiwari, Shri Sunder Lal
Tomar, Dr. Ramesh Chand
Tripathee, Shri Ram Naresh
Tripathy, Shri Braja Kishore
Vaghela, Shri Shankersinh
Vaiko, Shri

Vajpayee, Shri Atal Bihari
Varma, Sh. Ratilal Kalidas
Veerappa, Shri Ramchandra
Venkataswamy, Dr. N.
*Venkateshwarlu, Shri B.
*Corrected through slip.
Venugopal, Shri D.

Verma, Prof. Rita

Verma, Shri Ram Murti Singh
Verma, Shri Ravi Prakash
Vetriselvan, Shri V.

Vijaya Kumari, Shrimati D.M.
Vijayan, Shri A K.S.

Virendra Kumar, Shri
Vukkala, Dr. Rajeswaramma
Vyas, Dr. Girija

Wanaga, Shri Chintaman
Yadav, Dr.(Shrimati) Sudha
Yadav, Dr.Jaswant Singh
Yadav, Shri Bhal Chandra
Yadav, Shri Devendra Prasad
Yadav, Shri Hukumdeo Narayan
Yadav, Shri Jagdambi Prasad

Yadav, Shri Mulayam Singh



Yerrannaidu, Shri K.

Zawma, Shri Vanlal

MR. SPEAKER: Subject to correction®, the result of the division is:
Ayes: 345

Noes: 1

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-
thirds of the Members present and voting.

The motion was adopted.

Clause 2 was added to the Bill.

MR. SPEAKER: There is an amendment to clause 1 of this Bill. The Minister may move the amendment.
Amendment made:

Page 1, line 3,-

for "(Ninety-second Amendment)"

substitute "(Eighty-fifth Amendment)". (1)

(Shrimati Vasundhara Raje)

*Ayes: 345+15 (S/s R.L. Bhatia, J.S. Brar, Manibhai Ramjibhai Chandhri, Ramanaidu Daggubati, Sontosh Mohan
Dev, Kailash Meghwal, Madhusudan Mistry, Kariya Munda, Ranjit Kumar Panja, Mansinh Patel, Sunderlal Patwa,
Rasa Singh Rawat, b. Venkateshwarlu, Savshibhai Makwana, Smt. Ranee Narah also recorded/corrected their
votes through slips.

Noes: 1-1 Nil

MR. SPEAKER: | shall now put clause 1, as amended, to the vote of the House.
The Lobbies are already cleared.

The question is:

"That clause 1, as amended, stand part of the Bill."

The Lok Sabha divided:
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AYES



Abdullakutty, Shri A.P.
Acharia, Shri Basu Deb
Acharya, Shri Prasanna

Adhi Sankar, Shri

Aditya Nath, Yogi

Adsul, Shri Anandrao Vithoba
Ahamed, Shri E.

Alva, Shrimati Margaret
Ananth Kumar, Shri
Angle,Shri Ramakant
Argal,Shri Ashok

Arya, Dr.(Shrimati) Anita
Athawale, Shri Ramdas
Atkinson,Shri Denzil B.
Azad,Shri Kiriti Jha

Baalu, Shri T.R.

'‘Bachda', Shri Bachi Singh Rawat
Badnore, Shri Vijayendra Pal Singh
Baghel, Prof. S.P. Singh
Bainda, Shri Ramchander
Bais, Shri Ramesh

Baitha, Shri Mahendra
Banatwalla, Shri G.M
Bandyopadhyay,Shri Sudip
Banerjee, Kumari Mamta
Banerjee,Shrimati Jayashree
Bansal, Shri Pawan Kumar
Barman, Shri Ranen
Barwala,Shri Surendra Singh
Basavanagoud, Shri Kolur
Basavaraj, Shri G.S.

Bauri, Shrimati Sandhya
Baxla, Shri Joachim

Begum Noor Bano

Bhagora, Shri Tarachand

*Bhargava, Shri Girdhri Lal



Bhatia, Shri R.L.

Bhuria, Shri Kantilal

Bishnoi, Shri Jaswant Singh
Biswas, Shri Ananda Mohan
Bose,Shrimati Krishna
Brahmanaiah, Shri A.

*Corrected through slip.

*Brar, Shri J.S.

Bwiswmuthiary, Shri Sansuma Khunggur
C. Suguna Kumari,Dr. (Shrimati)
Chakraborty, Shri Ajoy
Chakraborty, Shri Swadesh
Chakravarty, Shrimati Bijoya
Chandel, Shri Suresh

Chatterjee, Shri Somnath
Chaturvedi, Shri Satyavrat
Chaubey, Shri Lal Muni
Chaudhary, Shri Haribhai
Chaudhary, Shri Ram Raghunath
*Chaudhary, Shri Ram Tahal
Chaudhri, Shri Manibhai Ramjibhai
Chauhan, Shri Nandkumar Singh
Chauhan, Shri Shriram
Chennithala, Shri Ramesh
Chikhalia, Shrimati Bhavnaben Devrajbhai
Chinnasamy, Shri M.

Choudhary, Col.(Retd.) Sona Ram
Choudhary, Shri Nikhil Kumar
Choudhry,Shri Padam Sen
*Corrected through slip.

Chouhan, Shri Nihal Chand
Chouhan, Shri Shivraj Singh
Chowdhary, Shri Adhir
Chowdhary, Shrimati Santosh
Chowdhury, Shrimati Renuka
D'Souza, Dr.(Shrimati) Beatrix
Daggubati, Shri Ramanaidu
*Dalit Ezhilmalai, Shri

Das, Shri Nepal Chandra



Dasmunsi, Shri Priya Ranjan
Delkar, Shri Mohan S.

Deo, Shri Bikram Keshari
*Dev, Shri Sontosh Mohan
Dhinakaran, Shri T.T.V.

Diler, Shri Kishan Lal
Diwathe, Shri Namdeo Harbaji
Dome, Dr. Ram Chandra
Dudi, Shri Rameshwar

Dullo, Shri Shamsher Singh
Durai, Shri M.

Eden, Shri George
*Corrected through slip.
Elangovan, Shri P.D.
Fernandes, Shri George
Gadde, Shri Ram Mohan
Gadhavi, Shri P.S.

Galib, Shri G.S.

Gamang, Shrimati Hema
Gamlin, Shri Jarbom

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka
Gangwar, Shri Santosh Kumar
Gautam, Shrimati Sheela
Gavit, Shri Manikrao Hodlya
Gavit, Shri Ramdas Rupala
Gehlot, Shri Thawar Chand
Ghatowar, Shri Paban Singh
Giluwa, Shri Laxman

Goel, Shri Vijay

Gohain, Shri Rajen

Govindan, Shri T.

Hamid, Shri Abdul

Handique, Shri Bijoy
*Hansda, Shri Thomas
Hassan, Shri Moinul

Hussain, Shri Syed Shahnawaz
Indora, Dr. Sushil Kumar

Jag Mohan, Shri



Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.
Jain, Shri Pusp

Jaiswal, Dr. M.P.

Jaiswal, Shri Shankar Prasad
Jalappa, Shri R.L.

Jatiya, Dr.Satyanarayan
Javiya, Shri G.J.
Jayaseelan, Dr.A.D K.
Jha, Shri Raghunath
Jigajinagi, Shri Ramesh C.
Jos, Shri A.C.

Joshi, Dr. Murli Manohar
Joshi, Shri Manohar
Kaliappan, Shri K.K.
Kannappan, Shri M.
Kanungo, Shri Trilochan

*Corrected through slip.

Kaswan, Shri Ram Singh
Katara, Shri Babubhai K.
Kataria, Shri Rattan Lal
Kathiria, Dr. Vallabhbhai

Kaur, Shrimati Preneet
Kaushal, Shri Raghuvir Singh
Khan, Shri Abul Hasnat

Khan, Shri Hassan

Khan, Shri Sunil

Khandelwal, Shri Vijay Kumar
Khandoker, Shri Akbor Ali
Khanduri, Maj.Gen.(Retd.) B.C.
*Khunte, Shri P.R.

Khurana, Shri Madan Lal.
Kriplani, Shri Shrichand
Krishnadas, Shri N.N.
Krishnamraju, Shri
Krishnamurthy, Shri K. Balarama

Krishnan, Dr. C.



Krishnaswamy, Shri A.
Kulaste, Shri Faggan Singh
*Corrected through slip.
Kumar, Shri V. Dhananjaya
Kumarasamy, Shri P.
Kurup, Shri Suresh
Kusmaria, Dr. Ramkrishna
Lahiri, Shri Samik
M.Master Mathan, Shri
Mahajan, Shri Y.G.
Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharia, Shri Subhash
Mahtab, Shri Bhartruhari
Mahto, Shrimati Abha
Majhi, Shri Parsuram
Makwana, Shri Savashibhai
Malhotra, Dr. Vijay Kumar
Mallik, Shri Jagannath
Malyala, Shri Rajaiah
Mandal, Shri Sanat Kumar
Manjay Lal, Shri

Manjhi, Shri Ramjee
Meena, Shri Bherulal
Meena, Shrimati Jas Kaur
*Meghwal, Shri Kailash
Mehta, Shrimati Jayawanti
Mishra, Shri Ram Nagina
*Mistry, Shri Madhusudan
Mohale, Shri Punnu Lal
Mohan, Shri P.

Mollah, Shri Hannan
Mookherjee, Shri S.B.
Moorthy, Shri A K,

Munda, Shri Kariya

Muni Lall, Shri

Muniyappa, Shri K.H.
Muraleedharan, Shri K.

Murmu, Shri Rupchand



Murmu, Shri Salkhan

Murthi, Shri, M.V.V.S.
Murugesan, Shri S.
Muttemwar, Shri Vilas

Naik, Shri Ali Mohd.

Naik, Shri Ram

Naik, Shri Shripad Yasso
Narah, Shrimati Ranee
*Voted through slip.

Nayak, Shri Ananta
Nishad,Capt.Jai Narain Prasad
Nitish Kumar, Shri

Oram, Shri Jual

Osmani, Shri A.F. Golam

Pal, Shri Rupchand
Palanimanickam, Shri S.S.
Pandeya, Dr. Laxminarayan
Pandian, Shri P.H.

*Panja, Dr. Ranjit Kumar
Parste, Shri Dalpat Singh
Passi,Shri Raj Narain
Paswan,Dr. Sanjay

Paswan, Shri Ram Vilas
Paswan, Shri Ramchandra
Patasani, Dr.Prasanna Kumar
Patel, Dr. Ashok

Patel, Shri Atmaram Bhai
Patel, Shri Chandresh

Patel, Shri Deepak

Patel, Shir Dharm Raj Singh
*Corrected through slip.
Patel, Shri Dinsha

Patel, Shri Mansinh

Patel, Shri Prahlad Singh
*Patel, Shri Tarachand Shivaiji
Pathak, Shri Harin

Patil, Shri Amarsinh Vasantrao
Patil, Shri Annasaheb M K.

Patil (Yatnal), Shri Basangouda R.



Patil, Shri Jaysingrao Gaikwad
Patil, Shri Shivraj V.

Patil, Shri Uttamrao

Patwa, Shri Sundar Lal
Pawaiya, Shri Jaibhan Singh
Pilot, Smt. Rama
Ponnuswamy, Shri E.

Potai, Shri Sohan

Prabhu, Shri Suresh
Pradhan, Dr. Debendra
Pradhan, Shri Ashok
Pramanik, Prof. R.R.

Prasad, Shri V.Sreenivasa
*Corrected through slip.
Radhakrishnan, Shri C.P.
Radhakrishnan, Shri Pon
Radhakrishnan, Shri Varkala
Rajbangshi, Shri Madhab
Raje, Shrimati Vasundhara
Rajendran, Shri P.

Ram Sajivan, Shri

Ramaiah, Dr. B.B.

Raman, Dr. (Rajnandgaon)
Ramachandran, Shri Gingee N.
Ramshakal, Shri

Rana, Shri Kashiram

Rana, Shri Raju

Rao, Shri Ch.Vidyasagar
Rao, Dr. D.V.G.Shankar

Rao, Shri Ganta Sreenivasa
Rao, Shri S.B.P.B.K. Satyanarayana
Rao, Shri Y.V.

Rathwa, Shri Ramsinh

Rau, Shrimati Prabha

Ravi, Shri Sheesh Ram Singh
Rawale, Shri Mohan

Rawat, Prof. Rasa Singh

Rawat, Shri Pradeep



Ray, Shri Bishnu Pada
Reddy, Shri B.V.N.

Reddy, Shri Chada Suresh
Reddy, Shri G. Ganga
Reddy, Shri Gutha Sukender
Reddy, Shri N. Janardhana
Renu Kumari, Shrimati
Riyan, Shri Baju Ban

Sahu, Shri Anadi

Sai, Shri Vishnudeo
Saiduzzama, Shri

Sanadi, Prof. 1.G.

Sangtam, Shri K.A.
Sangwan, Shri Kishan Singh
Sar, Shri Nikhilananda
Saradgi, Shri Igbal Ahmed
Sarkar, Dr. Bikram

Saroj, Shri Tufani

Saroja, Dr. V.

Sayeed, Shri P.M.
Selvaganpathi, Shri T.M.
Sen, Shrimati Minati
Sengupta, Dr.Nitish

Seth, Shri Lakshman
Shaheen, Shri Abdul Rashid
Shandil, Col.(Retd.)Dr. Dhani Ram
Shanmugam, Shri N.T.
Shanta Kumar, Shri
Sharma, Capt. Satish
Shashi Kumar, Shri

Shinde, Shri Sushil Kumar
Shukla, Shri Shyamacharan
Sikdar, Shri Tapan

Singh Deo, Shri K.P.

Singh Deo, Shrimati Sangeeta Kumari
Singh, Capt. (Retd.) Inder
Singh, Ch.Tejveer

Singh, Dr. Raghuvansh Prasad

Singh, Kunwar Akhilesh



Singh Rajkumari Ratna
Singh, Sardar Buta

Singh, Shri Bahadur

Singh, Shri C.N.

Singh, Shri Chandra Pratap
Singh, Shri Chandra Vijay
Singh, Shri Chhattrapal
Singh, Shri Digvijay

Singh, Shri Khel Sai

Singh, Shri Prabhunath
Singh, Shri Radha Mohan
Singh, Shri Rajo

Singh, Shri Ramanand
*Singh, Shri Ramjivan
Singh, Shri Rampal

Singh, Shrimati Shyama
Sinha, Shri Yashwant
Sivakumar, Shri V.S.
Solanki, Shri Bhupendrasinh
Somaiya, Shri Kirit

Sorake, Shri Vinay Kumar
Sreenivasan, Shri C.
Srinivasulu, Shri Kalava
Subba, Shri M.K.
Sudarsana Natchiappan, Shri E.M.
Suman, Shri Ramiji Lal
Suresh, Shri Kodikunnil
*Corrected through slip.
Swain, Shri Kharabela
Swami, Shri Chinmayanand
Swami, Shri LD.

Thakkar, Shrimati Jayaben B.
Thakur, Shri Chunni Lal Bhai
Thirunavukarasu, Shri
Thomas, Shri P.C.

Tiwari, Shri Narayan Datt
Tiwari, Shri Sunder Lal
Tomar, Dr. Ramesh Chand

Tripathee, Shri Ram Naresh



Tripathy, Shri Braja Kishore
Vaghela, Shri Shankersinh
Vaiko, Shri

Vajpayee, Shri Atal Bihari
Varma, Sh. Ratilal Kalidas
Veerappa, Shri Ramchandra
Venkataswamy, Dr. N.
Venkateshwarlu, Shri B.
Venugopal, Shri D.

Verma, Prof. Rita

Verma, Shri Ram Murti Singh
Verma, Shri Ravi Prakash
Vetriselvan, Shri V.

Vijaya Kumari, Shrimati D.M.
Vijayan, Shri AK.S.

Virendra Kumar, Shri
Vukkala, Dr. Rajeswaramma
Vyas, Dr. Girija

Wanaga, Shri Chintaman
Yadav, Dr.(Shrimati) Sudha
Yadav, Dr.Jaswant Singh
Yadav, Shri Bhal Chandra
Yadav, Shri Devendra Prasad
Yadav, Shri Hukumdeo Narayan
Yadav, Shri Jagdambi Prasad
Yadav, Shri Mulayam Singh
Yerrannaidu, Shri K.

Zawma, Shri Vanlal



MR. SPEAKER: Subject to correction*, the result of the division is:
Ayes: 352
Noes: Nil

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-
thirds of the Members present and voting.

The motion was adopted.
Clause 1, as amended, was added to the Bill.
The Enacting Formula and the Long Title were added to the Bill.

*Ayes : 352+12 (S/s Girdhari lal Bhargava, J.S. Brar, Ram Tahal Chaudhary, Dalit Ezhilmalai, Sontosh Mohan Dev,
Thomas Hansda, P.R. Khunte, kailash Meghwal, Madhusudan Mistry, Dr. Ranjit Kumar Panja, Tarachand Shivaji
Patel, Ramjivan Singh also Recorded/corrected their votes through slips=364)

SHRIMATI| VASUNDHARA RAJE: Sir, | beg to move:
"That the Bill, as amended, be passed."

MR. SPEAKER: Before | put the motion "That the Bill, as amended, be passed", to vote of the House, | would like to
say that this being a Constitution (Amendment) Bill, voting has to be by division.

The Lobbies are already cleared.
The question is:

"That the Bill, as amended, be passed.”

The Lok Sabha divided:
DNVISION NO.4 16.14 hrs.

AYES

Abdullakutty, Shri A.P.
Acharia, Shri Basu Deb
Acharya, Shri Prasanna

Adhi Sankar, Shri

Aditya Nath, Yogi

Adsul, Shri Anandrao Vithoba

Alva, Shrimati Margaret



Ananth Kumar, Shri

Angle,Shri Ramakant

Argal,Shri Ashok

Arya, Dr.(Shrimati) Anita
Athawale, Shri Ramdas
Atkinson,Shri Denzil B.
Azad,Shri Kiriti Jha

Baalu, Shri T.R.

'‘Bachda’, Shri Bachi Singh Rawat
Badnore, Shri Vijayendra Pal Singh
Baghel, Prof. S.P. Singh
Bainda, Shri Ramchander

Bais, Shri Ramesh

Baitha, Shri Mahendra
Banatwalla, Shri G.M
Bandyopadhyay,Shri Sudip
Banerjee, Kumari Mamta
Banerjee,Shrimati Jayashree
Bansal, Shri Pawan Kumar
Barman, Shri Ranen
Barwala,Shri Surendra Singh
Basavanagoud, Shri Kolur
Basavaraj, Shri G.S.

Bauri, Shrimati Sandhya

Baxla, Shri Joachim

Begum Noor Bano

Bhagora, Shri Tarachand
Bhargava, Shri Girdhri Lal
Bhatia, Shri R.L.

Bhuria, Shri Kantilal

Bishnoi, Shri Jaswant Singh
Biswas, Shri Ananda Mohan
Bose,Shrimati Krishna
Brahmanaiah, Shri A.

*Brar, Shri J.S.

*Corrected through slip.
Bwiswmuthiary, Shri Sansuma Khunggur
C. Suguna Kumari,Dr. (Shrimati)

Chakraborty, Shri Ajoy



Chakraborty, Shri Swadesh
Chakravarty, Shrimati Bijoya
Chandel, Shri Suresh
Chatterjee, Shri Somnath
Chaturvedi, Shri Satyavrat
Chaubey, Shri Lal Muni
Chaudhary, Shri Haribhai
Chaudhary, Shri Ram Raghunath
Chaudhary, Shri Ram Tahal
Chaudhri, Shri Manibhai Ramjibhai
Chauhan, Shri Nandkumar Singh
Chauhan, Shri Shriram
Chennithala, Shri Ramesh
Chikhalia, Shrimati Bhavnaben Devrajbhai
Chinnasamy, Shri M.

Choudhary, Col.(Retd.) Sona Ram
Choudhary, Shri Nikhil Kumar
Choudhry,Shri Padam Sen
Chouhan, Shri Nihal Chand
Chouhan, Shri Shivraj Singh
Chowdhary, Shri Adhir
Chowdhary, Shrimati Santosh
Chowdhury, Shrimati Renuka
D'Souza, Dr.(Shrimati) Beatrix
Daggubati, Shri Ramanaidu
Dalit Ezhilmalai, Shri

Das, Shri Nepal Chandra
Dasmunsi, Shri Priya Ranjan
Delkar, Shri Mohan S.

Deo, Shri Bikram Keshari

Dev, Shri Sontosh Mohan
Dhinakaran, Shri T.T.V.

Diler, Shri Kishan Lal

Diwathe, Shri Namdeo Harbaji
Dome, Dr. Ram Chandra

Dudi, Shri Rameshwar

Dullo, Shri Shamsher Singh
Durai, Shri M.

Eden, Shri George



Elangovan, Shri P.D.
Fernandes, Shri George
Gadde, Shri Ram Mohan
Gadhavi, Shri P.S.

Galib, Shri G.S.

Gamang, Shrimati Hema
Gamlin, Shri Jarbom

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka
Gangwar, Shri Santosh Kumar
Gautam, Shrimati Sheela
Gavit, Shri Manikrao Hodlya
Gavit, Shri Ramdas Rupala
Gehlot, Shri Thawar Chand
Ghatowar, Shri Paban Singh
Giluwa, Shri Laxman

Goel, Shri Vijay

Gohain, Shri Rajen
Govindan, Shri T.

Hamid, Shri Abdul

Handigue, Shri Bijoy
Hansda, Shri Thomas
Hassan, Shri Moinul

Hussain, Shri Syed Shahnawaz
Indora, Dr. Sushil Kumar

Jag Mohan, Shri

Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.

Jain, Shri Pusp

Jaiswal, Dr. M.P.

Jaiswal, Shri Shankar Prasad
Jalappa, Shri R.L.

Jatiya, Dr.Satyanarayan
Javiya, Shri G.J.

Jayaseelan, Dr.A.D K.

Jha, Shri Raghunath
Jigajinagi, Shri Ramesh C.
Jos, Shri A.C.

Joshi, Dr. Murli Manohar



Joshi, Shri Manohar
Kaliappan, Shri K.K.
Kannappan, Shri M.
Kanungo, Shri Trilochan
*Kaswan, Shri Ram Singh
Katara, Shri Babubhai K.
Kataria, Shri Rattan Lal
Kathiria, Dr. Vallabhbhai
Kaur, Shrimati Preneet
Kaushal, Shri Raghuvir Singh

*Corrected through slip.

Khan, Shri Abul Hasnat

Khan, Shri Hassan

Khan, Shri Sunil

Khandelwal, Shri Vijay Kumar
Khandoker, Shri Akbor Ali
Khanduri, Maj.Gen.(Retd.) B.C.
Khunte, Shri P.R.

Khurana, Shri Madan Lal
Kriplani, Shri Shrichand.
Krishnadas, Shri N.N.
Krishnamraju, Shri
Krishnamurthy, Shri K. Balarama
Krishnan, Dr. C.
Krishnaswamy, Shri A.
Kulaste, Shri Faggan Singh
Kumar, Shri V. Dhananjaya
Kumarasamy, Shri P.

Kurup, Shri Suresh
Kusmaria, Dr. Ramkrishna
Lahiri, Shri Samik

M.Master Mathan, Shri
Mahajan, Shri Y.G.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharia, Shri Subhash
Mahto, Shrimati Abha

Maijhi, Shri Parsuram



Makwana, Shri Savshibhai
Malhotra, Dr. Vijay Kumar
Mallik, Shri Jagannath
Malyala, Shri Rajaiah
Mandal, Shri Sanat Kumar
Manjay Lal, Shri

Manjhi, Shri Ramjee
*Meena, Shri Bherulal
Meena, Shrimati Jas Kaur
*Meghwal, Shri Kailash
Mehta, Shrimati Jayawanti
Mishra, Shri Ram Nagina
*Mistry, Shri Madhusudan
Mohale, Shri Punnu Lal
Mohan, Shri P.

Mollah, Shri Hannan
Mookherjee, Shri S.B.
*Corrected/Voted through slip. Moorthy, Shri A K,
Munda, Shri Kariya

Muni Lall, Shri

Muniyappa, Shri K.H.
Muraleedharan, Shri K.
Murmu, Shri Rupchand
Murmu, Shri Salkhan
Murthi, Shri, M.V.V.S.
Murugesan, Shri S.
Muttemwar, Shri Vilas
Naik, Shri Ali Mohd.

Naik, Shri Ram

Naik, Shri Shripad Yasso
Narah, Shrimati Ranee
Nayak, Shri Ananta
Nishad,Capt.Jai Narain Prasad
Nitish Kumar, Shri

Oram, Shri Jual

Osmani, Shri A.F. Golam
Pal, Shri Rupchand
Palanimanickam, Shri S.S.

Pandeya, Dr. Laxminarayan



Pandian, Shri P.H.

Panja, Dr. Ranjit Kumar
Parste, Shri Dalpat Singh
Passi,Shri Raj Narain
Paswan,Dr. Sanjay

Paswan, Shri Ram Vilas
Paswan, Shri Ramchandra
Patasani, Dr.Prasanna Kumar
Patel, Dr. Ashok

Patel, Shri Atmaram Bhai
Patel, Shri Chandresh

Patel, Shri Deepak

Patel, Shri Dharm Raj Singh
Patel, Shri Dinsha

Patel, Shri Mansinh

Patel, Shri Prahlad Singh
Patel, Shri Tarachand Shivaji
Pathak, Shri Harin

Patil, Shri Amarsinh Vasantrao
Patil, Shri Annasaheb M.K.
*Patil (Yatnal), Shri Basangouda R.
Patil, Shri Jaysingrao Gaikwad
*Corrected through slip.

Patil, Shri Shivraj V.

Patil, Shri Uttamrao

Patwa, Shri Sundar Lal
Pawaiya, Shri Jaibhan Singh
Pilot, Smt. Rama
Ponnuswamy, Shri E.

Potai, Shri Sohan

Prabhu, Shri Suresh

Pradhan, Dr. Debendra
Pradhan, Shri Ashok
Pramanik, Prof. R.R.

Prasad, Shri V.Sreenivasa
*Radhakrishnan, Shri C.P.
Radhakrishnan, Shri Pon
Radhakrishnan, Shri Varkala

Rajbangshi, Shri Madhab



*Raje, Shrimati Vasundhara
Rajendran, Shri P.

Ram Sajivan, Shri

Ramaiah, Dr. B.B.

Raman, Dr. (Rajnandgaon)
*Corrected through slip.
Ramachandran, Shri Gingee N.
Ramshakal, Shri

Rana, Shri Kashiram

Rana, Shri Raju

Rao, Shri Ch.Vidyasagar
Rao, Dr. D.V.G.Shankar
Rao, Shri Ganta Sreenivasa
Rao, Shri S.B.P.B.K. Satyanarayana
Rao, Shri Y.V.

Rathwa, Shri Ramsinh

Rau, Shrimati Prabha

Ravi, Shri Sheesh Ram Singh
Rawale, Shri Mohan

Rawat, Prof. Rasa Singh
Rawat, Shri Pradeep

Ray, Shri Bishnu Pada
Reddy, Shri B.V.N.

Reddy, Shri Chada Suresh
Reddy, Shri G. Ganga
Reddy, Shri Gutha Sukender
Reddy, Shri N. Janardhana
Renu Kumari, Shrimati
Riyan, Shri Baju Ban

Roy, Shri Subodh

Sahu, Shri Anadi

Sai, Shri Vishnudeo
Saiduzzama, Shri

Sanadi, Prof. .G.

Sangtam, Shri K.A.
Sangwan, Shri Kishan Singh
Sar, Shri Nikhilananda
Saradgi, Shri Igbal Ahmed

Sarkar. Dr. Bikram



Saroj, Shri Tufani

Saroja, Dr. V.

Sayeed, Shri P.M.
Selvaganpathi, Shri T.M.
Sen, Shrimati Minati
Sengupta, Dr.Nitish

Seth, Shri Lakshman
Shaheen, Shri Abdul Rashid
Shandil, Col.(Retd.)Dr. Dhani Ram
Shanmugam, Shri N.T.
Shanta Kumar, Shri
Sharma, Capt. Satish
Shashi Kumar, Shri

Shinde, Shri Sushil Kumar
Shukla, Shri Shyamacharan
Sikdar, Shri Tapan

Singh Deo, Shri K.P.

Singh Deo, Shrimati Sangeeta Kumari
Singh, Capt. (Retd.) Inder
Singh, Ch.Tejveer

Singh, Dr. Raghuvansh Prasad
Singh, Kunwar Akhilesh
Singh Rajkumari Ratna
Singh, Sardar Buta

Singh, Shri Bahadur

Singh, Shri C.N.

Singh, Shri Chandra Pratap
Singh, Shri Chandra Vijay
Singh, Shri Chhattrapal
Singh, Shri Digvijay

Singh, Shri Khel Sai

Singh, Shri Prabhunath
Singh, Shri Radha Mohan
Singh, Shri Rajo

Singh, Shri Ramanand
Singh, Shri Ramjivan

Singh, Shri Rampal

Singh, Shrimati Shyama



Sinha, Shri Yashwant
Sivakumar, Shri V.S.
Solanki, Shri Bhupendrasinh
Somaiya, Shri Kirit

Sorake, Shri Vinay Kumar
Sreenivasan, Shri C.
Srinivasulu, Shri Kalava
Subba, Shri M.K.

Sudarsana Natchiappan, Shri E.M.
Suman, Shri Ramiji Lal
Suresh, Shri Kodikunnil
Swain, Shri Kharabela
Swami, Shri Chinmayanand
Swami, Shri LD.

Thakkar, Shrimati Jayaben B.
Thakur, Shri Chunni Lal Bhai
Thirunavukarasu, Shri
Thomas, Shri P.C.

Tiwari, Shri Narayan Datt
Tiwari, Shri Sunder Lal
Tomar, Dr. Ramesh Chand
Tripathee, Shri Ram Naresh
Tripathy, Shri Braja Kishore
Vaghela, Shri Shankersinh
Vaiko, Shri

Vajpayee, Shri Atal Bihari
VVarma, Sh. Ratilal Kalidas
Veerappa, Shri Ramchandra
Venkataswamy, Dr. N.
Venkateshwarlu, Shri B.
Venugopal, Shri D.

Verma, Prof. Rita

Verma, Shri Ram Murti Singh
Verma, Shri Ravi Prakash
Vetriselvan, Shri V.

Vijaya Kumari, Shrimati D.M.
Vijayan, Shri A K.S.
Virendra Kumar, Shri

Vukkala, Dr. Rajeswaramma



Vyas, Dr. Girija

Wanaga, Shri Chintaman
Yadav, Dr.(Shrimati) Sudha
Yadav, Dr.Jaswant Singh
Yadav, Shri Bhal Chandra
Yadav, Shri Devendra Prasad
Yadav, Shri Hukumdeo Narayan
Yadav, Shri Jagdambi Prasad
Yadav, Shri Mulayam Singh
Yerrannaidu, Shri K.

Zawma, Shri Vanlal

MR. SPEAKER: Subject to correction®, the result of the division is:
Ayes: 355

Noes: Nil

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-
thirds of the Members present and voting.

The Bill, as amended, is passed by the requisite majority, in accordance with the provisions of article 368 of the
Constitution.

The motion was adopted.

*Ayes: 355+8 (S/s J.S. Brar, Ram Singh Kaswan, Madhusudan Mistry, Bherulal Meena, kailash Meghwal
Basangonda R. Patil, C.P. Radhakrishnan, Smt. Vasundhara Raje also recorded/corrected their votes through
slip)=363

SHRI PRIYA RANJAN DASMUNSI : Sir, what would be the tentative time for voting for this Bill that is being taken up
now?

MR. SPEAKER: It may be at 7 o'clock.
SHRI PRIYA RANJAN DASMUNSI : Sir, it may around 7.30 p.m.

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF INFORMATION TECHNOLOGY AND MINISTER
OF COMMUNICATIONS (SHRI PRAMOD MAHAJAN): Sir, the hon. Prime Minister would not be able to be present
during that time because he is hosting a dinner in honour of the visiting Thailand delegation visiting India.

However, 7 p.m would be all right. But it depends on how much you would like to discuss this Bill.

SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, this is a Constitution Amendment Bill and everybody will support this.
You can take more time.

MR. SPEAKER: So, the voting for this Bill would be at 7 p.m.



